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GOVERNMENT OF DNDIA
MINTSTRY OF PINARCE
DEPARTMENT OF REVENUE

LR R

New Delhi, the@ /7 July, 1999,

5.0,  (B) = In exercige of the powers conferred by item
(h) of mub=clauge (iv) of clause (15) of section|i1g of the Incoms=
tax dct, 1961(43 of 1961), the Central Governmeni hereby

specifies, -

{a) the tax~-free Hausing & Urban ﬁevanlapmnt
Corporation Limited Bondg (SQrieL XIT=A) bearing
digtinctive numbers from 57156 ¢ 70155 of
mpees one lakh each carrying an|interest of
10% per annum payeble half-yearly for a period
of geven yearg of the aggregate JLalueaf peeg
one hurdrad thicty croreg only s/ and

{(b) the tax~free Housing & Urban Devélopment
Corporation Limited Bonds(Serieg{XII8) bearing
‘ digtinctive numberg from 70156 tﬂ# 7365% of rupeeg
one  lakh each carrying an 1nt&rath of 10, 25% per
annam paysble half-yaarly for a .ﬁterioﬂ Of ten

yearg of the sggregate value of fupses thirty
£ive crores only, |

igeued by Housing & “Urban Development t’:axporatiam Limited, New
Dglhi for the purpage of the 33&:1 item

Provided that the .benafiir under the gaid item g,ha.;; e
admisgible only if the holder of such bomig mg-ithar.-s_ hig/her hame
and the holding with the gald Coxporation. -
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